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ACT:

HEADNOTE

JUDGVENT:

ORDER
1. W& have today pronounced judgnment in-Union of India v.Rajiv
Yadav, | ASl. The appeal has been allowed, the inpugned
judgrment of the Central Administrative Tribunal has been set
aside and the principles of "cadre allocation" for reserved
candi dat es have been uphel d.
2.1n view of our judgnent in Rajiv Yadav case 1 this
appeal by the Union of India has to be all owed. For the
reasons given and the conclusions reached by us in’ Rajiv
Yadav casel, we allow this appeal, set aside the .inpugned
judgrment of the tribunal dated 28-4-1992 and dismiss the
application filed by Ms Anju CGupta before the tribunal
3.Anju Gupta is an IPS officer of 1990 batch. Al t hough
she was allocated to H machal Pradesh cadre, as a result  of
the interimorders of the Central Admnistrative Tribuna
she is serving in the Utar Pradesh cadre. ~She has also
undergone training in Utar Pradesh in the Hi ndi~ | anguage.
In the facts and circunstances of this case,  despite our
reversing the tribunal’s judgnent, we direct that Anju Gupta
shall continue to be allocated to the Utar Pradesh cadre.
This will, however, not debar the Central Governnent from
transferring Anju GQupta fromone cadre to another in  terns
of Rule 5(2) of the Cadre Rules on any justifiable ' ground
arising after this judgnment. The appeal is allowed in the
above ternms. No costs.
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